
- - 

[ - ,  

F 
I' 
F 

k 
6% 

ACT No. XXI OF 1931. 
i 
I 

(PASSED nn THE INDIAN LEGISLATURE.) 
I 

I 

(Rece ived  the  assent of the  G o v e ~ n o r  G e n e ~ a l  o n  t h e  1s t  
October ,  1931 .) 

t 

An Act further to amend the Indian Mines Act, 1923, for a I 

certain purpose. 
I 

HEREAS i t  is expedient further to  amend the Indian , I 

IV of 102% W Mines Act, 1923, for the purpose hereinafter appear- ! 

ing ; I t  is hereby enacted as follows : - 1 

D I 

E 
1. This Act may be called the Indian Mines (Amendment) Shorttltle. 

Act, 1931. 1 

IV ot 1023. 2. In section 3 of the Indian Mines Act, 1923, after clause ~mendmen t  oi ! 
section 3, ( c ) ,  the following clause shall be inserted, namely :- ~ c t  IV of 
1923. 

" ( cc )  ' District Magistrate ' means, in a Presidency- I 

town, the person appointed' by the Local. Govern- 
! 

ment to perform the duties of a District Magistrate I 

under this Act in that  town." 
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